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(b) if so, whether that quota is still
continuing for future allotments and
if not, the reasons therefor; and

(¢) whether Government propose to
invite fresh applications from such
persons for registration with the DDA
in respect of ensuing allotment of
plots/flats?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) No separate guota was reserved
for physically handicapped persons.
Five per cent reservation is made for
allotment of D.D.A. flats by draw of
lots for the combined following cate-

gories:—

. Ex-servicemen.

. Widows of Defence personnel.
. Political Suftferers.

. Handicapped persons.

W

(b) The above provision will'con-
tinue for future allotments also.

(¢) No decision has yet been taken
in the matter.
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[ RAJYA SABHA ]

to Questions 76

t[Water and Power dispute between
Rajasthan and Punjab

895. SHRI B. S. SHEKHAWAT:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the details of water and power
disputes between Rajasthan and Pun-
jab; and

(b) the cases which were considered
in the zonal conference and the pro-
gress made in each case?]
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+[THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI K. N. SINGH):
(a) and (b) There are some differences
relating to water and power between
the Governments of Punjab and Rajas-
than. Of these, only three relating to
Anandpur Sahib Hydro-electric Projech

+[ 1 English translation.
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Handing over of Headworks at Feroze-
pur, Harike and Rupar to Bhakra
Managemeint Board and the Re-
imbursement of the share cost of the
Ghaggar Diversion Scheme in Rajas-
than have been discussed in the meet-
ings of the Northern Zonal Council.
The Union Government is continuing
its efforts to resolve these differences
in consultation with the State Govern-
ments. Matters relating to the con-
struction of Kanianwali Minor by
Punjab on Bikaner Canal, Regulation
of supplies at Contact Points, and
utilization by Rajasthan of its share
of Ravi Beas Waters are being dis-
cussed bilaterally by the two Govern-
ments.]

Funds for Chambal ravine reclamation
programme

896. SHRI B. S. SHEKHAWAT:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether it is a fact that the
Madhya Pradesh Government have ap-
proached the Central Government for
additional funds to execute ravine re-
clamation schemes in the Chambal
area of Madhya Pradesh; and

(b) if so, the amount of r “ney re-
leased by the Central Government so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
" KHAN): (a) Yes Sir. The Government
of Madhya Pradesh have approached
the Central Government for finds fo
execute ravine reclamation sche nes in
the Chambal area of Madhya Pradesh,

(b) Under the Central Sector of the
Fifth Five Year Plan, provision has
been made for Pilot Projects for pro-
tection of table lands and stabilisation
of revinous areas. The scheme is still
under consideration of Government of
India. Funds will be released only
after the scheme is finalised. ’

Projects un”ev Small Farmers
Development Agency

897. DR. RAMh IPAL SINHA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the number of composite pro-
jects under the Small Farmers Develop-
ment Agency had since been incorpor-
ated for implementation in the Fifth
Five Year Plan;

(b) the number of such projects
which were implemented in Fourth
Five Year Plan and are now likely to
be incorporated in the Fifth Five Year

Plan for the State of Bihar; and

(¢) the number of small farmers
likely to be benefited on account of
such projects?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN): (a) The total number of com-
posite Small Farmers Development
Agency (SFDA) projects to be set up
in the Fifth Five Year Plan, including
the existing projects, is 160.

(b) 3 Small Farmers Development
Agency Projects, namely, Patna, Cham-
paran and Purnea and 2 Marginal
Farmers and Agricultural Labourers
Development Agency Projects, namely,
Ranchi and Shahabad were taken up
in Bihar during the Fourth Five Year
Plan and these would continue upto
the end of 1975-76. Thereafter the pro-
jects covering new Patna district, East
and West Champaran districts (former
Champaran District), Purnea and
Katihar districts (former Purnea dis-
trict) and Rohtas and Bhojpur distriets
(former Shahabad district) will merge
with Drought Prone Areas Programme
(DPAP)/Command Area Development
Programmes. (CAD). The position re-
garding continuance or otherwise or
the two projects in Nalanda district
(formerly part of old Patna district)
and Ranchi after 1975-75 will be ex-
amined in consultation with the State
Government during the middle of



